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IN THE CENTFAL ADMINISTFATIVE TFIBUNAL, JAIPUF BENCH, 

JAI PUF 

Date of order: 04.12.2002 

RA No.34/02 (OA No.370/2000) 

1. 

2. 

3. 

Union of Ind)a through the Secreta'ry1 Ministry 

of Finance, Govt. of India, New Delhi. 
/ 

Narcoticp CoIPIPiesioner/·of India, 18, Mal ·Road, 

Morar>, Gwalior. 

Dy. Narcot ice CoIPIPi sei oner, Central Bureau of 

Narcotics, Narcotics House, Kota • 

• • Applic.ants 

Vereus 

Bari Singh s/o LikhaIP Singh r/o GraIP Fohina, 

Teh. Jayal, Distt. Naugore, lastly posted aE 

Sipay at Bhilwara. 

~e.spondent 

Mr. Arun Chaturvedi - counEel for the applicantE 

COFAM: 

Hon'ble Mr. H.O.Gupta, Mewb~r (Adwinistrative) 

Hon'ble Mr. M.L.Chauhan, Member (Judicial) 

0 F D E R ( OFAL) 

This Feview Application alongwith Mi EC. 

Application No. 471/02 has been filed to· review the order 

dated 28.1.2002 passed in OA No.310/2000 • 

2. . MiEc. Application No.471/02 considered ana· in 

view of the reaeons given by the applicants and aleo in 

the interest of justice, the delay ie condoned. 

3. The wain contention taken· by the applicants is 

that the appeal had been decided but the Tribunal had 

obeerved that the appeal hae not been decided. 

---------·-

/ 



2 

4. The operatjve portion of the order is as 

under:-

"We, therefore, allow this OA and direct the 

revisionary authority, j • e. Member (P&V) I 

Central Board of Excise and Custows, New Delhi, 

to pass an approprjate order revising the 

puni shwent j wposea upon the applicant as has 

been done in siwilarly situated pereons nawely 

S/Shri Prakash Saxena, SI, Ranjeet Kuwar and 

Ram Lal. Sepoys, within three wonths trow the 

date o:f receipt of a copy of this order." 

5.0 Heard the learned counsel for the applicants. 

5.1 There appears to - be an error either 

typographical or otherwise, i na s IPU c.h as, instead of 

wentioning that the appeal has been decided, it is 

wentionea that the appeal has not been decided. 

Notwithstanding the error in the observation, the order of 

the Tribunal as stat ea at Para 4 above does not suffer 

frow any error~ The order is not to the appellate 

authority but to the revising authority. The revising 

au th or ity shoul a have taken a ct j on to cowpl y with the 

ora·er of the Tribunal. In the circurostances, this Review 

Application is not waintainable and accordingly disroissea 

at the adroission stage. 

~ 
(H.O.GUPTA) 

Merober (J) Mewber (A) 


